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HON ' fIi- SN. KNI.?) P s NGH MEMNEP 	•i 

H. K. Pal 
S/c Sh H. M Pal 
P/n 	Mand i r Marg. 
Mahab r Fno 1 ave. 
New Delhi -45. 

(Hy Advooa.te Sh. A. K.Trivedi ) 

Versus  

Un i On of 1 nC! i a 
Fhrouh I ts Secretary 
Mnist.rv of ltnanoe, 
North Block, New Delhi 

2. 	The National Savi ns Commissioner 
GOl. MTnstrv of Finance. 
12. Seminary Hills. Nagntir- 440006. 

The Heicna1 D 1 rector, 
Nat i onal Savi ngs Organ i sat. i on 

Mint strv of Finance. 
!CCW Hut Id I ng, 4, Deendaya I (Jpadhyaya Marg, 
New 1)elhi-1 100012. 

WRAJ 

By 5h Kuldip Singh. Member (.1) 

Applicant in this GA has nraved for a direction to the 

resnondents to release fifll nay and allowances for the neriod 

of 	suspension 	i .c. 	w.e.f 22. 12.92 to 15.2.99 as has been 

authorised vide order dated 23.3.99. 

2. 	The nerusal of the order dated 23. 3.99 shows that the 

period in di snute has been reckoned as the one snent on duty 

for 	all purposes 	Appl leant is 	stated t:c have 	made 

representations and it is submitted that as per Annexure A-S 

the 	department has also written 	to 	Dy. National 	Savings 

Comm issioner, Nagpur for 	payment 	of 	arrears 	of 	pay 	and 

allowances 	and making correspondence with the authority. 	hut 

9o 	far 	it 	is stated that no dcci s ion has been taken 	by 	the 
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enartrnen. 	So ! do not 1' i nd that any eauEe of aol: ion ha 

aroem to the applicant to file t h i QA. 

. 	 However 	nt.il! whTIc dino.!n g of 1:hi f,, app! u..ation. I hone 

that the denartment shall ta!e a deeiion at the earHet and 

deodo the irue. 	App! cant in at 	iherty to fi lea fresh QA. 

KULDI P S I NGH ) 
Member ( J ) 
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